)

CENTRAL ADMINISTRATIVE TRIBUNAL
P QJ TTACK B ENCH:CQU TTACK.

ORIGINAL APPLICATION Nn; 539 oF 1993,

Qu ttack, this the 24th day of august, 2000,
GNPAL CH, PANDA,

cee APPLICANT,
VRS,
UNION oF INDIA & ORS. cee RESPNONDEN TS,

YR INSTRICTINNS
1. whether it be referred tn the repnrters or not? \(—Ep
2. whether itbe circulated to all the Benches of the

Central Administrative Tribunal or not? m .

(G. NARASIMHAM) SOMNA TH gﬂ'ﬂ
MEMB ER(JUDICIAL) ViC E«-CH.i
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CHEN TRAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCH: CU TTACK.,

ORIGINAL APPLICATION NO .539 oF 1998,
Cuttack the 24th day of aug,, 2000,

CORAM ;

THE HONOURABLE MR, SOMNATH SOM, VICE-CHAI RMAN
AND
THE HONOURABLE MR. G, NARASIMHAM, MIMBER(JUDICIAL) .

GNOPAL CHANDRA PANDA,

Aged abmt 33 years,

S/ 0. Ganesh Chandra Panda,
village-Mugapada (Biruhan),

PniUdrang, PS/Dis t;Jajpur, veve APPLICANT.
By legal practitimer; M/s, R.C.,Rath,P,K, Rath,B'.Sahu,S.k.Panda,
Advd:ateSo
= VERSU S~
1. Unim of India represented thraigh its secretary,
’ Ministry of Communicati mus, sgnchara Bhawan,
N aw Delhio
2. The Chief pPostmaster General of orissa,

Bhubaneswar,pist;kKhurda,

3, Superintendent of post nffices, Cuttack,
Northern Divisi~n,Cuttack,

4, Asst.swdt, of Post nffices,
Kendrapdda Sub pDivisien,
Kend rapada.,

cee RESPONDEN TS

By legal practitioner; Mr,B,K,Nayak, Additi mnal standing Cceunsel,
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MR, SOMNATH SOM, VICE-CHAIRMAN ;

In this original Applicatim the applicant has prayed
for quashing the notification dated 9,9,1998,at Annexure-2
inviting applications from the general public for filling ug
of the post of EDBPM, Ratnagiri Branch post nffice,His second
prayer is for a direction to the Respondent Nn,3 to issue
appointment order in pursuance of the selection heldcmsidering
the names which came thraugh requisition made to the Bnployment
EXchange nfficer,Jajpur,

24 For the purpose of cmgidering this petitim,it is
not necessary to gm into too many facts of this case, The
Ratnagiri Bo
admitted positien is that the vacancy of mspM_/_arose due to
superannuati m of the earlier incumbent and the pmployment
Exchange nfficer,Jajpur was asked to spmsor names giving
preference to ST community, 40 names were spsored out of
which seven candidates including the applicant applied for
the post, Respodents have pninted out that the applicant
did not fumish all the neCessary documents and as such
he was mbt considered and shri Chitaranjen Kar was selected
in the post and was directed to take residence in his post
village.At that time, the then supdt. of pPost nffices one
P,C.Behera issued the notification at Annexure-2 calling for
applications from the Employment Exchange but the subsequent
supdt, of post nffices one shri v, varahalu toock the stand &hat
#8 the selection precess has been initiated prieor to issuing
the DG Posts letter dated 19th Auqust, 1990 in which it was
directed that for filling up of the post of mEDAs, alongwith

requisiti ms to the Employment Exchange,punlic notification

sh~11d alsn be issuedsCircular also provides that this precedure
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- shall not be applied to the cases where the selection precess

had already been initiated.In view of this,initially the
succeeding Sspn decided not to act upm the notification at
Annexure-2,I1t has been submitted by learned counsel for the
petitiomer that another candidate for the same post came up
before this Tribunal in nA Nn.606/98 which was disposed of in
order dated 6.8.1999,In that order, this Tribunal tock into
the fact that even before issuing the circular dated 19,8, 98
by the DG posts, the Hm'ble supreme Caurt in the case »f
supdt, of Excise,Malkapuram bheld that besides calling for
names from the Empl oyment Exchange,public notificatiom shauld
also be issued.Basing on this 4in 0A No,606/98, a direction
was issued to act upon on the notificatim,I+ is submi tted
by Mr.Nayak,leamed Additiocnal standing cibunsel that after
the above order of the Tribunal in oA No.606/98, the Respondents
have acted and finalised the selection to the post of EDSPEM,
Ratnagiri and the selected candidate has already joined. As
in the earlier case,we had directed the Respmdents &hat
public notice shaild be acted upon there is no case for
quashing the public notice as prayed for by the applicant because
of reasons indicated by us in aoar order dated 6.8.1999 in
N.AN0,606/98, This prayer,is therefore, held to be withaut any '
merit and is rejected.
s AS regards the second prayer which is consequential

j to the first prayer that the selection shoild be confined to the '
persans sponsored by the pupl oyment ExChange. The seCcond prayer
is also held to bewithout any merit and is rejected more so
whHen a person has been selected and has jolned the post

4, In the result, therefore, the application is held

to be without any merit and is rejected.No cosis. -~
A '“—'—_',‘
( G. NARASIMHAM) s \ m

NM/CM. M FMB ER (JUDICIAL)




